In the National Company Law Tribunal, Jaipur

Item No. 04

IA No. 204/JPR/2019
IB No. 155/PB/2018
TA No. 75/2018

UNDER SECTION 7 OF IBC, 2016

In the matter of:

Asset Reconstruction Company (India) Ltd. cereeceeecApplicant/Petitioners
VS.
M/s Parasarampuria Synthetics Ltd. ... Respondent

Order delivered on 1 1.07.2019

CORAM
DR. DEEPTI MUKESH,
HON’BLE MEMBER (JUDICIAL)

For Petitioner (s) ; Amol Vyas, Adv.
Vikas Jain, Adv.
For Respondent(s) : Karan Pratap Singh, Adv.
ORDER
IA No. 204/JPR/2019 is filed by SBI Funds Management Pvt. Ltd. for

condonation of delay of 12 days in filing the claim in Form-B before the learned
Liquidator. The applicant states that the he was unaware about the public
announcement with respect to CIRP being initiated against the Corporate Debtor
and hence could not submit the claim in time. The learned counsel further states
that the day on which the applicant came to know on 28.03.2019 about the
CIRP/liquidation being initiated against the Corporate Debtor, on the very same

day they have filed the claim and further states that the delay was not intentional
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and in the interest of Justice the same may be condoned. Considering the
submissions made by learned counse] and the documents filed, application is
allowed thereby condoning the delay of 12 days in filing the claim before
Liquidator. Liquidator is directed to except the claim adjudicate as per law and
after admission of the claim the list of stack-holders shall be amended/corrected

accordingly.

IA No. 204/JPR/2019 is disposed off in terms of above order.
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